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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI -

REVENUE DEPARTIIENT
5-SHAM NATH MARG, DELHI-110054
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No.F.1 (21)/Regn.Br./DivCom/2010/ Dated:
NOTIFICATION
No.F.1(21)/Regn.Br./DivCom/2010/ - In exercise of the powers conferred by sub-

section (3) of section 1 of the Court Fee (Delhi Amendment) Act, 2012 (Delhi Act 11 of
2012), the Lieutenant Governor of the National Capital Territory of Delhi, heraby,
appoinis the 1 August, 2012, as the date on which said Act shall come into force.

By order and in the name of the
Lt. Governor of the National
Capital Territory of Delhi

J

(NILA MOHANARN) |
SPL. INSPECTOR GENERAL OF REVENUE-i

No.F.1 (21)/Regn.Br./DivCom/2010/ Ze1B° 12 Dated: [+ ! o

Copy forwarded for information to:-

1. The Secretary (Home), Ministry ~f Home Affairs, Govt. of India, North Block,
New Delhi-110001.

2. The Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, |.P.Esiate, New
Delhi-110002. _ k

3. The Principal Secretary, GAD, Gowvt, of NCT of Delhi, Delhi Secretarial,
[P Estate, New Dethi-110002 with 2ne spare copy for its publication in Delhi
Gazette Part-IV (extraordinary) in today's date. _

4. The Principal Secretary Finance, Govt. of NCT of Delhi, Delhi Secretariat,
I.P Estate, New Delhi-110002.
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.-"’ & The Principal Secretary to the Hoi'ble Lieutenant Governor, Delhi.
' €. The Principal Secretary to the Chief Minister, Governmer: of NCT of Delhi, Delhi
‘ Secretariat, I.P.Estate, New Detni-110002.
o 7. The Secretary to Law Minister, Govt of NCT of Delhi, Delhi Secretariat,
' I.P.Estate, New Delhi-110002. Eas
8. The Secretary.to Minister of Finance, Gowt. of NCT of Delhi, Delhi Secretariat,
|.P Estate, New Delhi-110002.
9. The Secretary to the Minister of Revenue, Govt. of NCT of Delhi, Delhi
Secretariat, |.P_Estate, New Deini-110002.
10.The P.A. to the Leader of Opposition, 29, Delhi Legislative Assembly, Old
Secretariat, Delhi.
11.The Additional Secretary {Law), Gowvt. of NCT of Delhi, Delhi ‘Secretariat,
|.P.Estate, New Delhi-110002.
12 Guard File
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(NILA FIOHANAN)
SPL. INSPECTOR GENERAL OF REVENUE-|
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(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXTRAORDINARY)

-

My

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14@2yLA-2012/ Consadas (12 3 st 3 iy, 2012

NOTIFICATION

. :
No.F.14(7)/LA-2012/ @W‘W-ﬁ"" /f s W following Act of the chxslmwc Assembly
of the Nauonal Capual Territory of Dc]hx received the assen: of the President of India on
4" July, 2012 and is hereby published for general information:-

“THE COURT-FEES (DELHI AMENDMENT) ACT, 2012
(DELHI ACT 11 OF 2012)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the
4™ June, 2012) i
[ 4™ July, 2012)

An Act further to amend the Court-Fees Act. 1870 in its application to the
National Capital Territory of Delhi.

BE it enacted by the Legislative Asscmb!y of the National Capital Tcmlory of
Dclhl in the Sixty-third Year of the Republic of India as follows:- .,

1. Short title, extent and commcncement. - (1) This Act may be cnllcd the,
Court Fees (Delhi Amendment) Act, 2012, :
(2) 1t extends to the whole of the National Capital Territory of Delhi, -
{3) It shall come into force on such date as the Government may. by
notification in the official Gaz.cttc appoint. Y

2. Amendment of iectinn 26.- In the Court Fees A;:t, 1870 as in forcc in the .
National Cag;ita.l "Tcrritor}. of Delhi (hereinafter referred to as “the principal
Act"), section 25 shail be re-numbered as sub-section {1) thereof, and after
sub-scctmn (1) as so re-numbered, the following sub-section shall be
mscrtcd. namely:-

(2} For the purposes of sub-scction (1), nnd accuon 25, ‘stamp"_means '
' -any mark, seal or endorsement by any agency or pnrsgn duly authorized
by.the Appropriate Government, ard includes an a.dh;siva or izﬁprcucd
stamp, for the purpoaes of court fcé‘charge'a'lble under this Act. SF;

Explanation.-“impressed stamp” includes 1mp"cssxon by a franking
miachine or any other machine, or a unique number. gcn:ratcd by e
stamping or similar software, as the Appropriate Govcrnmcnt may, by
notification in the official Gazette, spccnfy
a. :aubsmuuon ‘of new Scheduics for the Schedule | and the Schedule 1l - In
the principal Act, for the Schedule I and the Schedu;c 11, the following
Schedules shall respectively be substituted, nmcly.fw.—,-.‘._\




MR

*SCHEDULE !

(AS APPLICABLE TO THE NATIONAL CAl‘] FTALTERRITORY OF DEL¥I,

AD VALOREM FLES

Number

Proper l'ee

b

Plaint, written statement,
pleading, a set off or
counterclain or
memerandum  of uppeal
(not otherwise provided
ter under any of these
Schedules of the Court
Fees Act, 1870 (7 of
1870) or of cross
objection presented to any
Civil or Revenue Cournt
except those mentianed in
section 8.

Plaimt  in  suit " Jor
possession - under section
G of the' Specific Relief
Act, 1963 (47 ol 1963).

Complaint under seciion
138 of the Negotinble
Instrument Act, 1881 (26
of 1881).

Suit  for partition of
immoveable Joint
property

Application for review of
Judgment, if presented on
or after the nineticth day
from the ‘date of. the
decree, 4

Application for review of
judgment, if presented
before the ninetieth day
from the date of the
decree. :

Copy of translation of
judgment’ or order not
being, or having the foree
of a deeree.

When the amount or value of
subject matter in dispute is -

i) upto fifly thousand rupees;

i) fifty theusand one rupees upto-
twenty lakh rupecs;

iiiyabove twenty lakh rupees:

Filed belore Civil Court including
High Court at its original side, (as
per pecuniary jurisdiction).

When such judgment or order js
passed by any Civil Court other
than o High Court, or by the
Presiding Officer of any Revenue
Couwit or Officer of any Revenue
Court or Office or by any other
Judicial Executive Authority,

Two percentum on such amount or

-value or onc thousand rupees

whichever is more:

Three pereentum on such amount

or value,

Four percentum on such amount or
value.

A fee ol one-half the amount
prescribed in the foregoing scale
(vide Article ).

Same us  preseribed  in the
foregoing scale (vide Article 1)
calculated in rerms with value of
the instrument.

Ad-velorem us per Article | of this
Schedule calculated in accordance
with -market value of the property
subject to mipimum court fee of
one thousand rupees,

The fec leviable on the plaint or

memorandum of appeal.

One-half of the fee leviable on the
plaint or memorandum of appeal,

~

Ten rupees per page,



Copy of decree of order
haviig the force of @
Jeeree.

Copy of uny «documents
liable to stamp duty under
the lndian Stamp  Act
1899, when left by any
partly to @ suit  or
proceeding in pluce ol“the
original withdrwn,

‘provided such copy is not

subject to any duty upder
the Indiap Smmp Act
1899,

Copy of any revenue or
judicial proceeding  of
order  not  otherwise
provided for by this Acl
or copy of any account.
slatement, " report or the
like, taken out of any
Civil or Criminal or
Revenue Court of Otfice
or from the office ol uny
chief officer charged with
the executive
administration ot @
divisien

probate of a Will or
Lexters R
Administration with or
without Will anuexed.

When such judgment of order i
pussed by o High Court.

When such decree or order is
made by any Civil- Court other
{han a High Cot... or by any
[evenie Cowrt

When such “deeree Or order is
made by o High Cowt.

() Wheén the  stump duty
chargeable on the original does not
exteed one tupees.

(b} In any other case.

For every three hundared and
sisty words or fraction of three
undred and sixty words.

When the amount or value of the
property in respect of which the
grant of probale or letters s

Twenty rupees per page.

Ten rupees per page.

Twenty rupecs per page.

One rupees.

Ten rupees,

Ten rupees.

Two and one-hall’ per centum on

such amount or value.

mode cxceeds one lakh rupees.

but does not exceed ten lakb
rupecs. ' T

When such amount or value
excoeds ten lukh rupees, but does
not exeeed fitty lakh rupess,

When such amount  or value
exceeds Nty Jukh rupees.

frrovided that” whan alier the
urant of o cepificate under Part-
X of (he tndian Succession Act,
1925 (39 of 1925) or under the
Regulation of the Bombay Code
No.§ of 1327 in respect ot any

Three and one quarler per centuni

on such amount or value.

fFour per centum on such amous!

or value.



Certificate under Part-X
of the Indian Succession
Acl, 1925 (39 ol 19235)

Application to the High
Court of Delhi for the
CXUreise of its
Jurisdiction under
section 44 of the Punjub
Courts Act, 1918 -as
extended to the National
Capital  Territory of
Delhi or o the Court of
the L. Govemor of
Delhi for the exercise of
its revisiona!
jurisdiction under
section 84 of the Punjnb
Tenancy Act, 1887 (16
ot 1887).

propety included in an estate. a
grant of probate or letters of
administration is mude in respect
of the same esiate, 1B fec
pavable in respect of he latter
grant shall be reduced by the
amouni of the tee paid in respect
ol the former grant.

.

When the amount or value of the
subject-niotter in dispute does -
not exceed fifty thousand rupees.

When such amount or value
exceeds [ty thousand rupees.

s

Twe and one-half per ceatum on
the amount or value of any debt o
security specified in the cermificaic
under section 374 of the Act, and
four per centum on the amount or
value of any debl or security o
which the certificate is -extended
_under section 376 of the Acl.

Note. = (1) The amount of & debi is
its amount; including intesest on
the day on which the inclusion of
the debt in the certificate is applied
for, so far as such amount-can be
nscertained.

(2) Whether or not any power with
respect 1o a security specified in u
certificate  has been- conferiod
under the Act and where such o
power has been so conferred,
whether the power is for the
receiving of interest or dividends
on o far the negotintion or transfer
of, the security of for both
purposes, the value of the security
is its market-value on the day on
which the inclusion of the security
in the centificate is applied for. so

far as such wvalue can be
ascertained.

R I:.\‘.'\
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One hundred rupees. ey

’ '\. ;”y

The fee leviable on u memorandum
of appeal. ™




{\S APPLICABLE

" SCHEDULE Il

FIXED FEES

TOTHE NATIONAL CAPITAL TERRITORY OF LILHI

Number

Proper fee

Application or petition

(@)  When presented 1o any officer
of the Customs or Excise
Department or to any Magistrate
by uny person having dealings with
the Government, and when  the
subject-matice of such applicution
velates  exclugively 1o those
dealings: *
: Or

when presented 1o any officer of

fand  revenue by ony person
holding temporarily settled land
under  direct  engagenient with
Government and when the subject-
matter of the applicution or perition
relates  exclusively 1o such
Chgagement; i
Or

when presented o any Municipal
Commissioner under any Act, for
the time being in fgree, for the
conservancy or improvement of
any place. if the application or
petition  relates solely to such
vonservincy or improvement:

Or
when presented to any Civil Court
otherthan a principal Civil Court
of original jurisdicrion or ‘to. any

Court of Small Causes constitured
under Aet No.l ) of 1865 or under

Act No.16 of 1868, section 20. or .

to a Collecior or other officer of
revenue in relation to any suit. or
case in which the amount or value
ol the subjest-matter is Jess than
lilly rupees:

Or

when  presented 1o any Civil,
Criminal or Revenye Court, or to

any Bowrd or, Executive Officer °

for tie purpose of obtaining »
topy or  wanslatipn . of any
Jndgment. decrec or order passed
by such Court, Board or Officer,
or ol uny other document on
record in sueh Court or Office.

Ten rupee:.



[5)

sqnbication 1© any Civil

Couil
be colled
another Coult.

ot

“hat records ‘may

from

) When containing a complaint
or charge of any offence other than
offence  for which police

_ under the Code of
Criminal Procedurt 1973 @ of
1974), ovest without warrant, and
prcscmcd to any Criminal Court:

Or
When prescuted o @

Criminal 0F Revenue Cowtortod
Reveiue Officer

Collgetor of anys

having jurisdiction equul  OF
subordinate 10 2 Collector, o 1@
any Muogistrate m his exgcutive
capacity. and  not otherwise
provided for by this Acti b

Or
to deposit WV Court revenye o rent;
Or

for determinution by @
the amount of comp_e_nsptiun 1o be
paid by jand-lord 10 his tenant.

() When presemcd 1o 8 Chief
gv other Chief

Comniissioner
Controller, Revenue of Executive

Authority, or10 2 Comimissioner of
Revenue of Circuit, or to any Chief
Officer charged with the executive

ndministralinn of @ Division an
not otherwise prowided for by this
Act.

(d) when prcscme.d to the High
Court - i
) under article 2?.6A'ot' the
Constitution of India other than

habenus carpus and

petition for
out of criminal

Jetitions arising
proceedings:

Letters Patent Appeal under
Letier Patent chuvtert

(i)
the

(i) under article
Constitwtion of \ndiw

(iv) in all. , other cnses
spcciﬁcally pwvided.
When  the Cé-urt . prants the

~gelication and is of opinion that
the transmission of suty
involves the use of the post.

Court of .

227 of (e

ot

epeneds.

Ten rupees.

Ten TUpLes:

One hundred rupecs.

One hundred rupees:
One hundred rupees.
Two nhundred fifty Fupees.

Ten percentui’) in addition 10 the
fee levied on the application under
clause (). clanse (b) oF clause (d)

of Article-] or'i:h;".s&w.cudc,
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Plaint or memorandum
of appeal in @ suit 10
estublish or disprove @
right of occupancy'.

Undertaking under
section 49 of the Divorce
Act, 1869 (4 of 1869).

Memorandum of appeal
when the appeal is not
from a decree or nn order
having the force ~of
decree, and is presented.

Every petition or
application or
memorandum of appeal
ander  the  Special
Marriage Act, 1934 (43
of 1954), or the Hindu
Marriage Act, 1955 (25
of 1955) or the
Dissolution of Muslim
mMarriage Acl. 1939 (8 of
1939).

Plaint  or memoranduin
of appeal in each of the
{ollowing suits i

(i) To alter or set aside 2
summary decision or
order of sy of the Civil
Courts not established by
Letters Potent or of any
Reyvenue Courts

(ii) o alier or cancel any
entry in o register of the
pames of propristors of
revenue paying estates:

(i) 1w obtain 0
declaratory decree where
no consequential reliel is
prayed:

iv) to set aside
adoption;

A

| ==

s

One hundied twenty fiy 2 rupecs.

One hundred twenty five rupees.

) o any Civil Court other thun 0 Ten rupees.
High Court or lo ony Revenue

Court or Executive Officer other

than the ‘High Court or Chief

Contiolling Revenue oF Executive

Authority.

(b) tw the High Court or Chief Twenty rupues.
Commissioner, or other Chiel

Controlling Executive or Revenus

Authority.

One Inmdred fifty rupees..

‘Two hundred rupees.

Two hundred rupees.

Two hundred rupees.

One hundred Iy rupeces.

—
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5.(0)

(v) every olher Suit
where. it is not possible 10
estimate ot @ money-
vilue the subject-matier
in dispute, and which is
pot  othenwise provided
for by any of the
schedules of the Courl

Fees Acl 1870 (7 ol

1870}
Application under  the
Arbitration, and

Conciliation AcL 1996
(26 of 1996)

(i for appointment of

* Arbitrator  under section

(ii) for coutt assistunce in
taking evidence under
gsection 27:

{iii) for seeking
enforcement of an award
under section 368

(iv) for setting aside the
arbiteal - award under
secrion 34!

Memorandum of appeal
under section 37:

Agreement in - writing
stating o question for the
opinion  of the Courl
dnder the Code of Civil
Procedure, 1908 (5 ol
1908)

When made belore -
i) uCivil Judge:

ii) o Diswrict Judge:
jii) the High Court.
when mude betore -
iy g Civil Judge:
ii) @ District J'udgc:
i) the High Courl.
when made belore -
i) aCivil Judges

ii) a District Judge:
i) thc High Court:
When made before +
i) a Civil Judge:
i).a District Judge:

iii) the High Court:

.
LS

One hundred fiscy rupees.

Two hundred lifty rupees.
Five hundred rupecs.

One thousand rupees.

Two hundred filty rupees.

Five huqdred rupees.

One thousand rupees.

One thousand rupces or one

percentum of the smounl awarded
in the Award, whichever is

)
X
‘I
T %

One thousand rupees Of ane
percenium of the amount awarded.
whichever is more. ;

One thousand rupees or one
percentum of the amount awarded,
whichever is more.

Or.2 hundred fifty Rupees.
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Every petition under (e
Divarce Act. 1869 (4 of
1869) CXCepl  petions
dnder section 4d gf the
Hime  Ael, ang  every
femorandum of gppea)
under section 53 of the
sime Act,

Plaint op memorandum
of appeal under e Parsi
Marriage and  Divorce
Act, 1936 (3 of 1936).

Plaint or memorandu

of appeal in g suit by o

reversioner  under any
cusiomary law in foree in
the  Nationai Cupital
Teritory of Delhi for
declaration i respect of
an  alienation  of an
ancestral land,

Application or
Memorandum of appenl
for veliet under the Delhi
Rea: Control Act, 1958
(59 of 1058),

Claims for  money
(whether ©  secured or
unsecured) or 2 claim to

Set off inade ngainst
SuCh claims or counter-
claims under the Banking
Companies  Act, 1949
(10 of 1949). 3

Memorandum of appeal
from i order or decision
passed under the

“Provision of section 458

of the Banking
Companies  Act, | 949
(10 of 1949,

Exeeution petilion
sezkire enforeemunt of
any judgment, order or
decree  passeq by uny
coutt. b

(@) Where the amount does not

exceeds two thousand tfive hundred
rupees,

(L) where 1he BMount exceeds
Iwo thousand five hundred rupegs
but does not exceeds ten thousand
rupees,

(€) where the amount exceeds ten
thousand ripees.

() Where the amount exceeds
five thousand rupees bur does not
exceeds ten thousand rupees.

(b) where the amount exceeds ten
thousand rupees, g

() When fled befare a Civil
Judye: :

o) when filed before a Distrier
Judy;

L) when filed before the High
Courr;

ol o

- One hundred ity rupees,

One hundred fitty rupees.

' One hundred fify Y rupees,

One hundred fitty rupees,

One hundlyed filty rupees,

Two hundred fifty rupees.

S
Five hundred rupecs. Qj A8
}t‘\‘}k‘_—ﬁf"ly

One thousang rupees,

One thousand five Nundred rupees,

.

Two‘lumdﬁ:d'ﬁﬁy nipees.

Five hundred rupees,

One thousang rupees. ,



- 3

Transfor petition  ungep
section 24 of the Code of
Civil Procedure, 1908;
" under sections 402 (g
441 of the Code of
Criminal Procedure,
1975 (2 ot 1974)

Election petition  under
ie Represeniation  of
People ‘Act, 1951 (43 of
1951),

under  section

the

Perition
482 of
Criminal Procedure.
1973 (2 of 1974) before

“the High Court.

. Criminal - revision
petition  under section
397 of the Code of

Criminal Procedure,
1973 (2 of 1974),

Revision
under  section
401 of the Code of
Criminal Procedure,
1973 (2 of 1974). before
the igh Courr.

Criminal
Petition

Bail application  under
seclion 437 or section
438 of the Code of
Criminal Procedure,
1973 (2 of 1974)."

First — Appeal  ugaingt
order under section |04

“read with Order 43 of tie

Code af Civil Procedure,
1908 (5 of 1908).

Companies
of 1956) -

Under .he
Act, 1956 {1

(i} - Any proveeding
relading to \inding up of
4 company under chapter
1 of part VII of the said
Act.

Code or.

() When filed belire Session
Judge/District Juige.

(b)  When filed bfare High
Court.

(€} When filed. before Chier

Metropolitan Mogistrate,

. Two hundred and fifty rupees.

“when filed betore the High Court.’

when filed . before o Sussions

Judge,

When filed before the High Court.

‘when  filed before a  Sessions

Judge.
when filed belore o Metropolitan
Maugistrate.

When filed belore the High-Cou.

when filed before any other cowrt
exercising appellae jurisdiction.

~One hundreq rupecs.

- =
g

Five hundred rupees.

Cne thousund rupees,

Two hundred fifty rupces,

Five thousang rupees,

One hundred rupees.

Fifty rupees.

One hundred rupees.

Two hundred fifty rupees.

Filty rupecs.

Two hundred and fifty rupees.

One hundred and fif ¥ rupees.

Two thousand and five hundred
rupeces.
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(i} For any procecding
seeking sanction of the
caurt to the scheme of

any compromise,
arrangement,
recenstruction or

airalgamation ete. yunder
chiapic V of part V| of
the said Act.

(iii) Any proceeding io
preveny oppression
and/or  mismanugement
or uany other judicial
action under chapier V|
of part VI of the said
Acl.

(iv) Any other petition
under the said Aet for
Wking  any  judicial
uction. :

(v) Any appenl under the
Compainics  Act, 1956
(1 of 1856).

Caveat application

Contempt petition under
the Contempt of Courr
Act, 1971 (70 of 1971).

Appeal under  the
Conlempt vf Court Act,
1971 (70 of [97])

Claim petition ander the
Motor  Vehicles  Act,

1988 (30 of 1988),

Appeul under the Mowor

Vehicles Act, 1988 (59
of 1988) against. the
award passed by a Moror
Accidents Claims
Tribunal.

-Any suii or  petition
under  the lnrellccn;nl
Property Rights.

When filed before a Civil Judge. .

when filed before a District Judge.

when filed before the High Court,

Filed belore a Motor Aceidents
Claims Tribunal,

When liled before a Civil Judge,

“wo thousand trd five hunared
rupees.

Two thousand und five bundred
rupees.

Two hundred and [itty rupees.

Five hundred iupees.

One hundred rupees.
Two hundred fifty rupees.

Five hundred rupres.

One hundred rupees,

One hundred rupees. ‘-'i“-&
One hundred rupees.

Two hundred and fifty rupees.

Five hundred rupees.

E
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when filed before o Disteiet Judge.. One thousand rupees.

when fited before the High Court. ‘Five thousangd rupees.

Appeul relaling W and Five thousand rupues.

under the lncome Tax
Act, 1961 (43 of 1961)
or the Wealth Tax Act,
1957 (27 of 1957).

Any  suit  under the One hundred or one percentuim.
sginership  Act, 1952 7 of the valuation of the swit,
9 of 1932) for rendition =- whichever is more: '
of  uccounts  andfor.
partition or for any relief - w
under the Limited
Liability Pactnership Act.

" When filed before a Civil Judge.

hea filed belore a District judse. .- Two hundred ffty or on¢
percentum of the valuation of

the suit whichever is more;

1008,
when tited before the Migh Court. Five hundred or one percentiim .
of the valuation of the sulf
whichever is more. 4
Revision petition under |
) Five hundred rupees. -

section 113 of the Cuade

of Civil Procedure, 1908

(5 of 1908), filed before -
the High Court.

Revision petition filed
under ahe Delhi Rent

Control Act, 1958 (59 of Five hundred rupees.
1958) against the order
of the Rent Controller or

Rent  Cosmtrol  Tribunal. .
filed berore he  High e L f".-‘.
Courl. g 1

Any other suit or petition  When filzd before a Civil Judge. °

. One hundred rupees.
not covered hereinnbove : .

when fited betore  Distriet Judge. F.\vo'hunchictt and fifty rupees.

when filed before the High Cour. Five huntred rupees.”

(Tarun Sahrawut)
Addl. Secretary (Law, Justice & L.A,)

17
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